FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
NASHIK FORGE PRIVATE LIMITED

Sl. No. PARTICULARS DETAILS
1. Name of corporate debtor NASHIK FORGE PRIVATE LIMITED
2. Date of incorporation of corporate debtor 26/05/2005
3. Authority under which corporate debtor is ROC-Mumbai
Incorporated
. U27105MH2005PTC153522
4. Corporate ldentity No. of corporate debtor
5. . . H-149 MIDC, AMBAD, NASHIK,
Address of the registered office and principal Maharashtra, India, 422010
office (if any) ofcorporate debtor
6. Date of closure of Insolvency Resolution 02/08/2024
Process
7. Liquidation commencement date of corporate  [02/08/2024 (Order received on
debtor 03/08/2024)
8. | Name and registration number of the M/s. ADRS Insolvency Professionals
- - - L Private Limited
iInsolvency professional acting as liquidator
i g IBBI/IPE- 0166/IPA-1/2024-25/50079
. o Off. No. 401A Manik Apartment Plot
0. .
Address and e-mail of the liquidator, as No.38/25 A, CTS NO.94/25 A, 4th Floor
registered with the Board Lane No. 11 Prabhat Road,
DeccanGymkhana, Pune, Pune City,
Maharashtra, India, 411004
‘ca.anuradhaiaxaraman@gmail.com
. Office no. 155, 15" Floor, Mittal Court, C
10. - ’ ] L
Address and e-mail to be used for Wing, Nariman Point, Mumbai-
correspondence with the liquidator Maharashtra-400021
ip.nashikforge@gmail.com
11. | Last date for submission of claims 02/09/2024

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has orderedthe
commencement of liquidation of the M/s NASHIK FORGE PRIVATE LIMITED on 02.08.2024 under
section 33 of the Code (Copy of the order received on 03.08.2024).

The stakeholders of M/s NASHIK FORGE PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 02.09.2024, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All othercreditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

V.

- LY
- -

For ADRS Insolvency Professionals Private Limited

Date: 07/08/2024
Place: Mumbai

IBBI/IPE- 0166/IPA-1/2024-25/50079
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Jawaharlal Nehru Aluminium Research Development and Design Centre
(An Autonomous Body under Ministry of Mines, Govt. of India)

Amravati Road, Wadi, Nagpur - 440 023.
www.jnarddc.gov.in  (07104-220701)

fAfder smH=UT L=A1,/NOTICE INVITING TENDER

fAfd<1/TENDER (E-GEM BIDS)

Director, JNARDDC, Nagpur, invites online e-gem bids from reputed firms for the following items/services.
e, STTaREERT, QR Frafafa w=gell/dasl & forg ufaftea waf @ sifrarsa $-om aifer
TR e B

JUARDDG

Tender Description of Refundable | Last date of| Date of Date of
No./ Instruments/ EMD tender tender |downloading
E-gem bid Work ) submission| opening tender
Hiring consultant agency for
GEM/2024/B/ |preparation of vision documents 12.00
5241045 |on circular economy in non- Lakhs 24.08.2024 | 24.08.2024
ferrous metalsin India )
GEM/2024/B/ Available at
5237092 CNC Lathe Machine 90,000/- | 22.08.2024 | 22.08.2024 e-gem
— - portal
GEM/2024/B/ | Automatic Digestion System
5232169  |(Ultra/Multiwave) 2,10,000/- | 21.08.202421.08.2024
GEM/2024/B/ |, ,.
5210236 Viscometer 60,000/- 19.08.2024 | 19.08.2024

The details are available in the tender document which will be available for download from
our office website www.jnarddc.gov.in or https://mkp.gem.gov.in or e-mail:

purchasejnarddcnagpur@gmail.com g gorafAe sifdarst

ANANDWADI BRANCH
Jalna Road, Anandwadi,
Dist.Beed - 431122
Ph : 0244-2232065
Notice U/s 13(4) Of The Securitistion And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act 2002

POSSESSION NOTICE (For Immovable Property)

For Immovable Property

Whereas The undersigned being the AuthorizedOfficer of the BANK OF INDIA under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read
with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice mentioned below calling upon the
borrower(s)/ guarantor(s)/ mortgagor(s) to repay the amount mentioned in the notice within 60 days from the date of receipt of the
said notice. The borrower(s)/ guarantor(s)/ mortgagor(s) having failed to repay the amount, notice is hereby given to the
borrower(s)/ guarantor(s)/ mortgagor(s) and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the
Security Interest Enforcement) Rules, 2002 on dates mentioned below. The borrower(s)/ guarantor(s)/ mortgagor(s) in particular
and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the BANK OF INDIA for an amount and interest thereon mentioned below. The borrower's/ guarantor's/ mortgagor's
attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured
assets.

. N@Y
Bank of India 54
Relationship beyond banking

DESCRIPTION OF PROPERTY

Sr | Name of the Branch and Name of | Demand Notice Date & Amount Description of Property Date of
No. | Borrower /Guarantor/s with Outstanding as on date of Notice Possession

address/as
01.] Mr.Digambar Bhausaheb 02.08.2022 All the part and parcel of Residential property 01/08/2024

Lawhale (Borrower) Rs.10,53,763/- + Uncharged | situated at Flat No. 09, 2nd Floor, Paoja Apartment,

At Post Kekat Pangari, Interest from 30.03.2022 Sarda Nagari at CTS No. 2387/2/A, Survey No. 29,

Tal.Dist Beed-431122 + all costs, charges and Taraf Mali, D. P. Road, Beed-431122 in the name of

expenses incurred by the Bank Mr.Digambar Bhausaheb Lawhale
Admeasuring Super Built up Area 86.40 SQM
Boundaries of property:
East : Flat No. 12; West : Side Margin;
North : Side Margin; South: Flat No.10

02 | Late Mr. Datta Narayanrao 20.01.2023 All the part and parcel of Residential property 01/08/2024

Kulkarni (Borrower) | Rs.18,19,775/- + Uncharged | situated at Flat No. 08, 1st Floor, Vitthal Plaza, Behind

Mrs. Varsha Datta Kulkarni Interest from 30.04.2021 + | Vyankatesh Public School, Aditya Nagari, Wasanvadi

ag:—f: g;g?%?ﬁgrgsm all costs, charges and Zone, Beed-431122. in the name of Late Mr. Datta

Flat I\¥0.8, st Floor, expenses incurred by the Bank| ~ Narayanrao Kulkarni Admeasuring Built up Area

Vitthal Plaza, Behind Vyanktesh 94.41 50M and carpet Area 79.83 SQM

Public School, Aditya Nagari, Boundaries of property :

Wasanvadi Zone, East : Passage; West : 25 Feet Road; North : Staircase

Beed-431122 and Flat No. 01; South : Flat No.07 .

Date : 07.08.2024 Authorised Officer
Place : Anandwadi Bank Of India

TATA

TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel, Mumbai — 400013.
Branch Address: TATA CAPITAL HOUSING FINANCE LIMITED Plot No 183, 2nd Floor, Mazda Tower, Unit 03, GPO Road,
Trimbak Naka, Nashik - 422001.

NOTICE FOR SALE OF IMMOVABLE PROPERTY

(Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)
E-Auction Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below Borrower and/ Co- Borrower, or their legal heirs/representatives
(Borrowers) in particular that the below described immovable property mortgaged to Tata Capital Housing Finance Ltd. (TCHFL), the
Possession of which has been taken by the Authorised Officer of TCHFL, will be sold on 10-09-2024 on “As is where is” & “As is whatis” and
“Whatever there is” and without any recourse basis”. for recovery of outstanding dues from below mentioned Borrower and Co-Borrowers.
The Reserve Price and the Earnest Money Deposit is mentioned below. Notice is hereby given that, in the absence of any postponement/
discontinuance of the sale, the said secured asset/ property shall be sold by E- Auction at 2.00 P.M. on the said 10-09-2024. The sealed
envelope containing Demand Draft of EMD for participating in E- Auction shall be submitted to the Authorised Officer of the TCHFL on or
before 09-09-2024 till 5.00 PM. at Branch address TATA CAPITAL HOUSING FINANCE LIMITED, Plot No 183, 2nd Floor, Mazda Tower,
Unit 03, GPO Road, Trimbak Naka, Nashik - 422001.
The sale of the Secured Asset/ Immovable Property will be on “as is where condition is” as per brief particulars described herein below ;

Regd. Office:- 9th Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.

. . Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com
nce Limited

Irna

Nashik Branch :-PNB Housing Finance Limited, 201/202, 2nd Floor, Metro 99 Commercial Complex, Collage Road, Nashik, Maharashtra — 422005.
NOTICE UNDER SECTION 13(2%0F CHAPTER Il OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE

We, the PNB Housing Finance Limited (hereinafter referred to as ‘PNBHFL’) had issued Demand notice U/s 13(2) of Chapter IIl of the

Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The said Demand Notice was issued through

our Authorized Officer to all below mentioned Borrowers/Co- Borrower/Guarantors since your account has been classified as Non-

Performing(NPA) Assets as per the Reserve Bank of India/ National Housing Bank guidelines due to non-payment of instalments/ interest. The

contents of the same are the defaults committed by you in the payment of instalments of principals, interest, etc.

Further, with reasons, we believe that you are evading the service of Demand Notice hence we are doing this Publication of Demand Notice which

is also required U/s 13(2) of the said Act. You are hereby called upon to pay PNBHFL within a period of 60 Days of the date of publication of this

demand notice the aforesaid amount along with up-to-date interest and charges, failing which PNBHFL will take necessary action/measures under

all or any of the provisions of Section 13(4) of the said Act, against all or any one or more of the secured assets including taking possession of the

secured assets of the borrowers and guarantors. Your kind attention is invited to provisions of sub-Section (8) of Section 13 of the of the

Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 where under you can tender/pay the entire

amount of outstanding dues together with all costs, charges and expenses incurred by the PNB HFL only till the date of publication of the notice for

sale of the secured assets by public auction, by inviting quotations, tender from public or by private treaty.

FURTHER, you are prohibited U/s 13(13) of the said Act from transferring either by way of sale, lease or in any other way the aforesaid secured assets.

F

5. Loan Name/ Address of Borrowerand | Name& Property (ies) ate ol Amount 0/s
o | Aot Co-Barrower(s) Larantors) Mortgaged gﬁ?ﬂ%" Deman Notice

NHL/NS |Late Rajendra Govind Lakhe & Mr./Ms.
KI0119/6(Manisha Rajendra Lakhe - Flat No 03 1st
41739 | Floor govind Sagniwas, PAnd T Colony Opp| ~ NA

B.0. |Datta Mandir,sharanpur Road Nashik, H P T|
Nashik [College Nashik, Maharashtra-422005,
Nashik, India.

Place: Nashik , Dated: 07.08.2024

FlatNo 03, 1st Floor,plot No 3 S No 719 3,A (30/07/2024
720 3 2 4,Govind Sahaniwas Co Op
Housing Soc Ltd,Opp. Silver Oak School,
Near Yahoo Hotel P And T Colony
Sharanpur Road Nashik, Maharashtra-
422005, Nashik, India.

Authorized Officer, M/s PNB Housing Finance Limited

Rs. 14,78,195.06/-
Rupees Fourteen Lakh
eventy Eight Thousand
One Hundred Ninety

Five and Six Paisa only)

SMEG SMFG India Home Finance Company Ltd.
' Grihashakti (Formerly Fullerton India Home Finance Co. Ltd.)

o e N Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,

4 4 . Regd. Off. : Megh Towers, 3¢Floor, Old No. 307, New No. 165, Poonamallee High Road Maduravoyal, Chennai - 600 095.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Company Ltd. (Formerly Fullerton India Home Finance
Co. Ltd.) a Housing Finance Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred
under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2)
of the said Act calling upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60
days from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers
mentioned herein below and to the public in general that the undersigned has Taken POSSESSION of the property described herein below in exercise of powers
conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned
here in above in particular and the public in general are hereby cautioned not to deal with said property and any dealings with the property will be subject to the

- Public Notice -

Beitknown to all the public and resident of Ahmednagar District, that the property described in
the schedule given below is owned and possessed by Mahesh Vitthal Yemul resident of Savedi,
Tal. Nagar, Dist. Ahmednagar. This property is Self Acquired property of Mahesh Vitthal Yemul
and in possession of Mahesh Vitthal Yemul. His name is recorded in revenue record, 7/12
Extract. Mahesh Vitthal Yemul wants to obtain loan from My Client namely Aditya Birla
Housing Finance Limited. My client has noticed that original R.R. Receipt, original Sale Deed
& Index 2 of Sale Deed on dated 16/12/1994 executed by Rajaram Rajanna Sunki in favour
of Bapu Sayanna Bulbule, Sale Deed dated 05/05/1998 executed by Rajaram Rajanna
Sunki in favour of Kalavati Bapu Bulbule, Sale Deed No. 5093/2008 dated 01/11/2008
executed by Bapu Sayanna Bulbule and others in favour of Pushpa Vitthal Yemul of below
mentioned property has been lost by previous owners. This information was given by Mahesh
Vitthal Yemul.

Therefore by this Public Notice it is hereby declare to all public, specially Nationalize bank,
Patsanstha, Financial institution, that if previous owner have made any transaction about the
property mentioned in schedule be brought to the notice of me within 14 days from publication of
this notice with supporting documentary evidence. If No complaint received within prescribed
period it will be presumed that the property is free from encumbrance, and any one not having
any claim, right, lien over the property and further deal of the property will be executed. 1.
Description/ Address of the Property : All that part and parcel of West Side area adm. 34.61
Sq.mtrs. out of North Side area adm. 69.23 Sq. mtrs, out of Plot No. 70 its total area adm. 287.00
Sq. Mtrs. out of Survey No. 33/3 situated at village Savedi, Tal. Nagar, Dist. Ahmednagar.
BOUNDARIES AS UNDER :- Towards East : East-North Side Corner Reaming Part out of Plot
no. 70, Towards South : Remaining Milkat out of Plot & 5 ft. Lane, Towards West : Plot Out of
Number Milkat, Towards North : Plotno. 71 .

Place : Ahmednagar Adv. Anil S. Netake
g Office Row House No. 1, Behind Old SBI Bank
Date : 06/08/202 & Old Labor Court, Savedi,Ahmednagar. 414003.
Cell.N0.8308962730

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NASHIK FORGE PRIVATE LIMITED

1. |Name of Corporate Debtor NASHIK FORGE PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor | 26/05/2005

3. | Authority under which Corporate Debtor | ROC-Mumbai

is incorporated

4| Corporate Identity No. Of corporate debtor
5. | Address of Registered Office and Principal
Office (if any) of the Corporate Debtor

U27105MH2005PTC153522
H-149 MIDC, AMBAD, NASHIK,
Maharashtra, India, 422010

Place : Aurangabad, Maharashtra
Date :05.08.2024 /02.08.2024

Authorized Officer, SMFG INDIA HOME FINANCE COMPANY LIMITED
(Formerly Fullerton India Home Finance Co. Ltd.)

Aadhar Housing Finance Ltd. PaS

Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway and M Aa’ dh ar

M.V, Road, Andheri (East), Mumbai - 400069. Housing Finance Ltd

Nashik Branch: Office No.102,1st Floor, Divine Tej Bldg, Plot No.34+36B, Kulkarni Baug, Off College Road, Opp
Croma Showroom, Nashik-422005, (Maharashtra).

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand
Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to
repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The
borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of AHFL for an amount as mentioned herein under
with interest thereon.

8. Name of the Borrower(s)/
No| Co-Borrower(s) (Name of the Branch)

1| (Loan Code No. 09310000097/
Nashik Branch),

Kailash Kishor Wallokar (Borrower),
Kishor Shriramji Valovkar
(Co-Borrower)

Demand Notice
Date & Amount

Description of Secured Asset
(Immovable Property)

Date of
Possession

All that part & parcel of property bearing, Flat No. 4
1st Floor Shree Vinayak Apartment Building Type -A
Nashik - Vervandi Road, Tal Dindori Shree Vinayak
Colony Plot No. 107 To 114 Varvandi Nashik
Maharashtra 422008. Boundaries : East- Side
Margin, West - Flat No.03, North - Marginal Space
and Gat No 97, South - Flat No.06 and Staircase

11-07-2023

%8.74.953- 03-08-2024

Authorised Officer
Aadhar Housing Finance Limited

Place : Maharashtra
Date : 07-08-2024

TATA POWER

The Tata Power Company Limited
Bombay House, 24 Homi Mody Street, Mumbai 400 001
CIN : L28920MH1919PLC000567
Tel: (91 22) 6665 8282 e-mail : tatapower@tatapower.com Website: www.tatapower.com

EXTRACT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER ENDED 30™ JUNE, 2024

% crore

charge of “SMHFC” for an amount as mentioned herein under and interest thereon. 6. | Date of closure of Insolvency Resolution | 02/08/2024
Process
Sl Name of the Borrower(s) Description of Secured Assets Demand Notice Date of Liquidat t date of 02/08/2024
. / Guarantor(s) LAN (Immovable Property) Date & Amount Possession E Cg;g;{glggg[”emme” aeo (Order received on 03/08/2024)
All that Piece and Parcel Milakat No. 782, Adm. 750. 09.05.2024 8. | Name and registration number of the M/s. ADRS Insolvency Professionals Private Limited
LAN :- 606207510184972, Sa. Feet Situated at Mauie Dhorkin. Ta. Paithan & 1 8- insolvency professional acting as liquidator | [BBI/IPE- 0166/IPA-1/2024-25/50079
606207510491753 & 606230510724051 | o0 FEet Situated at Mauje Dhorkin, Tg. Paithan X 14,74,758/ Tof the inter ‘
111. Rashid Karim Shah Dist. Aurangabad and Same is >>Bounded As under| (Rs. Fourteen Lakh Seventy | 05.08.2024 9. | Address and e-mail of the interim Off. No. 401A Manik Apartment Plot No.38/25 A,
2. Shas 1d Karim Shaha - eEast ; Abad-Paithan Road; *West : House of|  Four Thousand Seven |(Possession) resolution professional, as registered CTS NO. 94/25 A, 4th Floor Lane No. 11 Prabhat
- Shahana Rashid Shaha Machindra Sharhagat; South : House of Ankush & [Hundred Fitty Eight Only) with with the Board Road, Deccan Gymkhana, Pune, Pune City,
3. Indian Krushi Seva Kendra ncr Starmagat, - fouse ot/ ! U Maharashtra, India, 411004
Machindra; «North : House of Rashid Shaikh. interest as on 09.05.2024 ca.anuradhajayaraman@gmail com
LAN :- 606207510271629 & ) 10.| Address and e-mail to be used for Office no. 155, 15th Floor, Mittal Court, C Wing,
606239510723546 ?ggag‘g‘ o Msto) ol Mea T S0 R 3602;":5/_'2(:284%&“ corespondence with the iquidator Narnan P, Mumbat-lahaesia-0H021
1. Bhagavan Bansi Jadhav Ran"an ao?{ T 'Gan apur Dist. Auran abad-?la{ Lakh 'I:hiri Six Thoilsand Six 02.08.2024 prestidoge@gnalcon
2. Tarabhai Bhagwan Jadhav ) ‘g a- 9 p o 9 N v (Possession) 11.| Last date for submission of claims 02/09/2024
A 136. >Bounded - *East : 15 Feet Road; *West : Plot| Hundred Fourty One Only) — - - - -
3. Samruddhi Kirana and General |\ 0" c0 v’ b0t o, 51 «North : 15 Feet Road. |with interest as on 03.05.2024 Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
Stores Y ! U ! : o commencement of liquidation of the M/s NASHIK FORGE PRIVATE LIMITED on 02.08.2024
Sd- under section 33 of the Code (Copy of the order received on 03.08.2024).

The stakeholders of M/sSNASHIK FORGE PRIVATE LIMITED are hereby called upon to submit
their claims with proof onorbefore 02.09.2024, to the liquidator at the address mentioned against
itemNo.10.

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit the claims with the proofin person,by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Date: 07/08/2024 For ARRS Insolvency Professionals Private Limited
GaizaeMumbai IBBI/IPE- 0166/IPA-1/2024-25/50079

Samarth Nagar Branch

Plot No.234/235,

Shree Swami Samarth Shrusti,
Varad Ganesh Mandir Road,
Samarthnagar, Aurangabad.

da 3iim asler
Bank of Baroda
POSSESSION NOTICE ey )

[Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas, the undersigned being authorised Officer of the Bank of
Baroda under The Securitization & Reconstruction of Financial Assets
and Enforcement of Security Interest (Enforcement) Act, 2002
(SARFAESI) and in exercise of powers conferred under Section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a Demand Notice dated 11/06/2024 calling upon the borrowers/
guarantors to repay the amount mentioned in the Notice aggregating
Rs.36,87,726.05 (Rupees Thirty Six Eighty Seven Thousand Seven
hundred Twenty Six and Five Paise Only) + unapplied interest + Other
charges minus recovery if any within 60 days from the date of receipt of
the said notice. The Partners/Guarantors / Mortgaors/ Borrower
Mr.Shaikh Akil Shaikh Rasheed & Mrs.Raheen Akil Shaikh having
failed to repay the amount, notice is hereby given to the
borrower/guarantors and the public in general that the undersigned has
taken Symbolic Possession of the property described herein below in
exercise of powers conferred on him/her under Sub Section (4) of Section
13 of the Act read with the Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 31* Day of July of the year, 2024.

The Borrowers attention is invited to the provision of sub-section (8) of Section
13 of the Act, in respect of time available, to redeem the secured assets.

The Partners and Guarantors in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of Bank of Baroda, Samarth
Nagar branch for an amount of Rs.36,87,726.05 (Rupees Thirty Six
Eighty Seven Thousand Seven hundred Twenty Six and Five Paise Only)
+unapplied interest + Other charges minus recovery if any.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Flat No.101 on First Floor, CTS No.11387/1, Old Survey No.336, VIP
Flat Owner Co-Op. Housing Society Ltd., situated at Sarfaraj Nagar,
S.T.Colony, Fazilpura, Aurangabad, boundaries are as follows :

East :GalleryandFlatNo.102 West : Side Margin and approach way
North : Staircase South: Road

recorded, it shall be in the discretion of the Authorised Officer to adjourn/discontinue the sale. 7. Inspection of the Immovable Property can
be done on 21-08-2024 between 11.00 AM to 5.00 PM with prior appointment. 8. The person declared as a successful bidder shall,
immediately after such declaration, deposit twenty-five per cent of the amount of purchase money/bid which would include EMD amount to
the Authorised Officer within 24Hrs and in default of such deposit, the property shall forthwith be put to fresh auction/Sale by private treaty.
9. Incase the initial deposit is made as above, the balance amount of the purchase money payable shall be paid by the purchaser to the
Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day, or if the 15th day
be a Sunday or other holiday, then on the first office day after the 15th day. 10. In the event of default of any payment within the period
mentioned above, the property shall be puttofresh auction/Sale by private treaty. The depositincluding EMD shall stand forfeited by TATA
CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose all claims to the property. 11. Details of any encumbrances,
known to the TATA CAPITAL HOUSING FINANCE LTD, to which the property is liable: as per table above. Claims, if any, which have been
put forward to the property and any other known particulars bearing on its nature and value: as per table above. The Intending Bidder is
advised to make their own independent inquiries regarding encumbrances on the property including statutory liabilities arears of property
tax, electricity etc. 12. For any other details or for procedure online training on e-auction the prospective bidders may contact the Service
Provider, M/s e-Procurement Technologies Limited (Auctiontiger), Address: B-705, Wall Street Il, Opp. Orient Club, Near Gujrat College,
Ellis Bridge, Ahmedabad — 380 006 Gujrat (India). Mob. : 8000023297 / 9173528727& 9265562818/9265562821/079-6813 6842/6869
Email ID: support@auctiontiger.net & ramprasad@auctiontiger.net or Manish Bansal, Email id Manish.Bansal@tatacapital.com
Authorised Officer Mobile No 8588983696. Please send your query on WhatsApp Number — 9999078669. 13. TDS of 1% will be applicable
and payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by highest bidder in the PAN
of the owner/ borrower(s) and the copy of the challan shall be submitted to our company 14. Please refer to the below link provided in
secured creditor's website http://surl.liluimmyi for the above details. 15. Kindly also visit the link: https://www.tatacapital.com/property-
disposal.html

Please Note - TCHFL has not engaged any broker/agent apart from the mentioned auctioning partner for sale/auction of this property.
Interested parties should only contact the undersigned or the Authorised officer for all queries and enquiry in this matter.

Place: Nashik Sd/- Authorized Officer

Date- 07-08-2024 Tata Capital Housing Fin Ltd

Sr.| Loan Alc. |[Name of Borrower(s) / Co-| Amount as per Demand Notice | Reserve Price | Earnest Money | Type of Quart Jed v 4
No| No |borrower(s)Legal Heir(s)/ possession sr. uarter ende ear ended Sd/- w
Legal Representative/ No Particulars 30-Jun-24 31-Mar-24 30-Jun-23 31-Mar-24 Date : 31-07-2024 Authorised Officer, %
Guarantor(s) ) (Unaudited) | (Refer Note 4) | (Unaudited) | (Audited) Place : Aurangabad Bank of Baroda ©
1 |TCHHL060| MR. RAMANDEEPSINGH |Rs. 2577704/- (Rupees Twenty Five| Rs.26,10,000- | Rs.2,61,000/- Physical a. | TotalIncome from Operations 17,293.62 15,846.58 15,213.29 61,448.90
100010011 | SURINDERSINGH GABBI , |Lakh Seventy Seven Thoysand (Rupees Twenty (Rupegs Two b. | Profit/ (Loss) before Exceptional items and tax 1,490.34 1,498.35 1,240.87 5,458.66
6768 & MR. DILSHER SINGH  [Seven Hundred Four Only) is due| Six Lakh Ten | Lakh Sixty One ;
TCHINOGO and payable by you under| Thousand Only) | Thousand Only) c. | Profit (Lvoss) before Tax . 1,490.34 1,637.03 1,475.55 5,732.02
100010011 q\g&aga%}sgnoa TCHHLOtG(} d. | NetProfit/(Loss) f<_)rthe period/year 1,188.63 1,045.59 1,140.97 4,280.10 GOVERNMENT OF INDIA
8135 Rs. 107955 (R?Jn eeasn Srr?:ulr_]algh e. | Total Comprehensive Income 1,182.24 1,299.82 1,112.61 4,783.97 Ministry of Finance, Department of Financial Services.
Seven Thousand NiF:'ne Hundred Fifty f. | Paid-up Equity Share Capital (Face Value:X 1/- per share) 319.56 319.56 319.56 319.56 MUMBAI DEBTS RECOVERY TRIBUNAL NO. 2
Five Only) is due and payable by g. | Reserves (excluding Revaluation Reserve) 32,782.85 31,808.70 28,545.12 31,808.70 3rd Floor, MTNL Building, Colaba Market, Colaba
you under Agreementno. TCHINOSD h. | Securities PremiumAccount 3,107.54 3,107.54 3,107.54 3,107.54 & o 0000 s
ool (Rupees‘}‘?ve'gg SLakh i, | Networth 34,867.48 33,728.50 30,610.25 33,728.50 -rax ExhAf
Eighty Five Thousand Six Hundred J. | Capital Redemption Reserve 514.47 514.47 514.47 514.47 ORIGINAL APPLICATION NO. 1139 OF 2023
FiftyNine Only) k. | Debenture Redemption Reserve 363.81 363.81 443.23 363.81 SUMMONS
13-02-2023 I | Outstanding Debt 57,206.07 54,163.52 55,184.02 5416352 || |ASREC (INDIA) LIMITED --APPLICANT
wn . ; ; ot m. | Earnings Per Equity Share (of% 1/- each) (%) (not annualised) VIS
Descnpthn of the Inmovable Property: All that piece and parcel of the property bearing Row House No. 1 consisting of Ground Floor - d M/S. RASHMI YARNS LIMITED & ORS _DEFENDANTS
admeasuring 26.03 Sq. Mtrs. carpet + Balcony adm. 2.75 Sq. Mrs. carpet + First Floor adm. 28.62 Sq. Mtrs. + Balcony adm. 2.75 Sq. Mtr. (i) Before NetMovementin Regulatory Deferral Balances " S ) ) o )
carpet thus total carpet area adm. 60.15 Sq. Mirs. in the scheme known as “Ganraj Sankul - 20" construction on the Plot area adm. 150.00 Basic 3.90 208 350 11.08 Whereas, Original Application No.1139 of 2023 was listed before Hon'ble Presiding Officer
Sq. Mtrs. out of Plot No. 7 total area adm. 300.00 Sq. Mtrs. out of Survey No. 854/1B at village Sinnar, Tal. Sinnar, Dist. Nashik Diluted 389 208 350 108 on 25/01’20_24 ’ . . . . .
Bounded :- East: - Colony Road, West - Open Space, North - Row House No. 2, South :- Open Space - - : - Whereas, this Hon'ble Tribunal is pleased to issue of summons / notice on the said
- - —— — - (i) After NetMovementin Regulatory Deferral Balances application under section 19(4) of the Act, (OA) field against you for recovery of debts of]
At the Auction, the public generally is invited to submit their bid(s) personally. The Borrower(s)/Co-Borrower (s) are hereby given last - Rs.45,81,89,990.15 (Ru Forty Five C Eighty One Lakh Eighty Nine Th d
4 ; o o /O-DOITOWSE | 4 Basic 304 279 304 1156 145,81,89,990. pees Forty Five Crore Eighty One Lakh Eighty Nine Thousan
chance to pay the total dues with further interest within 30 days from the date of publication of this notice, failing which the Inmovable Nine Hundred Ninety and Paisa Fifteen Only) (application alongwith copies documents etc
Property will be sold as per schedule. The E auction will be stopped if, amount due as aforesaid, with interest and costs (including the cost of Diluted 3.03 2.79 3.04 11.56 annexed) '
Lhaes sbilz%z:)raei ltjebnéifgic: r:g Ijhaet ?g}?ﬁgl:ﬁgtggmer or proof is given to his satisfaction that the amount of such secured debt, interest and costs n. | DebtEquity Ratio (intimes) 145 141 159 141 Wherea§ thg service of'summonsl could not be affected in o dinary manner an d whereas
No officer or other person, having any duty to perform in connection with this sale shall, however, directly or indirectly bid for, acquire or 0. | DebtService Coverage Ratio (intimes) (notannualised) 1.29 .77 0.96 085 theTAppr:matlon for Sl{?ﬁtmt’r:.er? sgrwce Ptahs been gIIOV\/fed by his Hon btle Tubun?I.f di
attempt to acquire any interestin the Immovable Property sold. p. | Interest Service Coverage Ratio (intimes) 237 241 2.08 2.26 (i) To show cause within thirty days of the service of summons as to why relief prayed for
The sale shall be subject to the conditions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the following further 4. | CurrentRatio (ntrmes) 080 078 072 078 should notbe granted. ] ) N
conditions: The E-auction will take place through portal https://sarfaesi.auctiontiger.net on 10-09-2024 between 2.00 PM to 3.00 PM - - —— - - - - (if) To disclose particulars of properties or assets other than properties and assets specified
with limited extension of 10 minutes each. r. | Long Term Debtto Working Capital (in times) 707.33 (50.06) (15.42) (50.06) by the applicant under serial number;A of the or|g|na| application.
Terms and Condition: 1. The particulars specified in the Schedule herein below have been stated to the best of the information of the s. | Bad Debts toAccount Receivable Ratio (%) (not annualised) 1.57% 3.58% 0.78% 6.63% (iif) You are restrained from dealing with or disposing of secured assets or such other assets
undersigned, but the undersigned shall not be answerable for any error, misstatement or omission in this proclamation. In the event of any | CurrentLiabilty Ratio (in fimes) 0.40 041 049 041 ﬁnd .PFOPSQI(;?S dISC:O??'? Und?f St?”af| ”Utfpb?]f 3At0§ the O:tlglna| application, pending
i isi i i i i i earing and disposal of the application for attachment of properties.
3Ii&“éﬁfn”i%”tﬁeaiﬁfhEhrf’si? glfjr?ctebrldzorTﬁ: }%ﬂﬁvﬂﬁf’fééhﬁe'n?”;ﬁlﬁ ?1|§t i?s"ﬁﬁybiﬂ ?r:eolgggeargglgrﬁ):epgt u%itg |ﬂgf§r%lr§tuAb§gm 5'3.3 u. | Total DebtstoTotal Assets (in times) 040 0.39 042 039 |1 |(iv) YoaJ shall no?transfer byw?gy of sale, Ieaseorothenui;)e, Zxcept inthe ordinary course of
be: Rs.10,000/- (Rupees Ten Thousand Only) 4. All the Bids submitted for the purchase of the property shall be accompanied by Earnest v. | Debtors' Turnover Ratio (in number of days) 70 72 68 68 his business any of the assets over which security interest is created and / or other assets
_I\I{Ir?n%y as mgn[t)ionf?d a?lot\)/e bytway gfta I:t)ﬁmand Draftf?vlotr)ilg% the “'I;tATACAtEITAIF_ HOUSINGtFI]!\léA’\r;ll[C)ItEhLTD.”hP’\a‘\é?:t_yllf Ra_}(B;rSa/?’agasndcli((e(sﬂs. w. | Inventory Tumover Ratio (in number of days) 63 55 58 59 ar'\t?1 pr?t%enigs speciﬁedI ofrtﬂisglqged leder serial number 3A of the original application
e Demand Drafts will be returned to the unsuccessful bidders after auction. For payment of rou , kin - - without the prior approval of the Tribunal.
contact Authorised Officer. 5. The highest bidder shall be declared as successful bid%eyr provided always thgt he/she is legally qualified tg X Operat'ﬂg Margin (%)‘ : — 14% 12% 15% 13% sale of secﬁred aggets or other assets and properties in the ordinary course of business
bid and provided further that the bid amount s not less than the reserve price. It shall be in the discretion of the Authorised Officer to decline y. | NetProfitMargin (%) including exceptional item 7% 6% 8% 7% and deposit such sale proceeds in the account maintained with the bank or financial
acceptance of the highest bid when the price offered appears so clearly inadequate as to make it inadvisable to do so. 6.  For reasons Notes: institution holding security interest over such assets.

1. The above results were reviewed by the Audit Committee and approved by the Board of Directors at its meeting held on 6" August, 2024.
The Auditor's conclusion on Quarterly Consolidated Financial Results of the Company dated 6" August, 2024 is modified.
2. Standalone Financial information of the Company, pursuant to Regulation 47(1)(b) of SEBI (LODR):

3 crore
st Quarter ended Year ended
N o.. Particulars 30-Jun-24 31-Mar-24 30-Jun-23 31-Mar-24

(Audited) (Audited) (Audited) (Audited)
a. | TotalIncome from Operations 5,774.12 4,960.57 5,192.24 20,093.36
b. | Profit/ (Loss) before Tax 951.84 765.49 598.55 2,511.10
c. | NetProfit/ (Loss) for the period/ year 737.04 846.11 446.41 2,229.86

3. The above is an extract of the detailed format of Quarterly Consolidated Financial Results filed with the Stock Exchanges under Regulation
33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Consolidated and Standalone
Financial Results is available on the Stock Exchange websites www.nseindia.com and www.bseindia.com and on the Company's website
www.tatapower.com.

4. The figures of the quarter ended 31* March, 2024 are the balancing figures between audited figures in respect of the full financial year ended
31%March, 2024 and the unaudited year-to-date figures upto 31 December, 2023 which were subjected to limited review.

For and on behalf of the Board of
THE TATA POWER COMPANY LIMITED

PRAVEER SINHA
Date: 6" August, 2024 CEO & MANAGING DIRECTOR
Place: Mumbai DIN 01785164

You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before the Learned Registrar on 20/11/2024 at 11.00 am failing
which the application shall be heard and decided in your absence.

Given under my hand and seal of the tribunal on this the 31*day of July., 2024

istrar

Reg
Debts Recovery Tribunal - 1T

To,

1. M/S. RASHMI YARNS LIMITED

(Defendant No. 1)

Office No.405, Metro Tower, Ring Road Surat, Gujarat - 395 002

And Also At

407, Sal Infotech, R. B. Mehta Road, Patel Chowk, Ghatkopar (E), Mumbai - 400 077
And Also At

UnitNo.1, Plot No.6, Survey No.301/1, M. D. Industrial Estate, Basra Road, Village Masat,
Silvassa- 396 230.

6. MR. VIJAY MODI,

(Defendant No. 6)

D/4, Rajesh Nagar, Near J. B. Khot High School, Sai Baba Mandir Nagar, Borivali (West),
Mumbai-400092.

8. M/S. SAKET TEXTURISERS PRIVATE LIMITED,

(Defendnat No. 8)

Office at Block 2019, Plot No.47, Saheli Industrial Estate, Karanj Lmodra, Mandvi Road,
Surat-394221.
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